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IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 

AHMEDABAD BENCH 

O.A. No. 206 of 1993 
T.A. No. 

DATE OF DECISION i93 

Shrj D.D. Solanki 	Petitioner 

Shri M.S. Trivedi 	Advocate for the Petitioner(s) 

Versus 

Union_of India and 0 theEes po ndent 

Shri B .R. Kyada 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr 
	N.E. Patel 
	 Vice Chairman 

The Hon'ble Mr. 	V. Radhakrishnan 
	Merrer (A) 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgernent ? 

Whether it needs to be circulated to other Benches of the Tribunal? 
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Shri D. Solankj 
H,No. 177040/25, 
Jivrrn flhatt's Chawl, 
Rajur, Gomtipur 
AhT,edabad 	 Aopolicant. 

AT;vocate 	Mr. M.S. Trjvedj 

Versus 

le Union of India 
Through The Secretary 
Ministry of Labour 
New Delhi 

2 • 	Chief Officer, 
National Service Scheme 
C/o Regional N.S.S., 
Near Sardar Society, 
2, Amul Society, Paldi 
Al-imedabad. 	 Respondents 

Advocate 	Mr. B.R. Kyada 

ORAL JUDGEMENT 

In 

O.A. 	206 of 1993 
	

Dt. 12-5-1993 

Per Hon'ble Shri N.3 Patel 	 Vice Chairman 

Mr. Trivedi stares that the applicant 

has madD representation dated 11th September 1991 to 

the second respondent but the said representation is 

still not decided by the -respondent 	The respondent 

no.2 is directed to take the. decision on the representation 

of the applicant within three weeks of the date of the 
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receipt of the copy of this order, and communicate 

his decision to the applicant within one week affer 

taking it. 

2 • 	 In view of these directions, Mr. I'rivedi 

seek permission to withdraw the application with 

1ibrty to move fresh application in'event of.being 

not satisfied with the decision taken on hi3 represent-

ation. Permission grntedjApplication stands disposed 

of as wibhdrawn. 

(V. Radhakrjshnan) 
	

Patel) 

Mener (A) 
	

Vice Chairman. 

* AS. 



CENTRAL D1"iINIS 2R DIVE J?RI iUNL 
;thmedahad Bench 

V  application No. 	of 19 
Transfer pp1ication No. 	- Old W.Pett No.  

CERrIFITi 

Cejfied that no fuher action is required tobe 

taken and the case is fit for consignment to the Record 

Room (Decided) 

Dated : 

Uountersigned : 

VIJ  

Section Officer/tourt officer 

Signature of tlip Dealing 
isnt 
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